
Case No. 4201/18. 

STATE 

Versus 

GAJENDER 

 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

  None for accused despite service of notice. 

 

  Matter stands adjourned to 14.08.2020.  

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 4249/2018. 

NITIN AGGARWAL 

Versus 

VIJAY KUMAR 

 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Matter be now listed for 25.07.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 2682/2018. 

STATE 

Versus 

NAZIM 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Matter is listed for arguments. 

  Issue notice to both sides and to their respective counsels for arguments on sentence 

on 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 9170/2016. 

SHIV HARI 

Versus 

ANIL KUMAR 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 4663/17. 

M/S TANNU TRADING CO. 

Versus 

M/S LOMASH PHARMA 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 1559/2018. 

ANKUR DHINGRA 

Versus 

VINOD 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 2337/2018. 

STATE 

Versus 

DEV NANDAN 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 4171/2018. 

R.K. KOHLI 

Versus 

CHANDER SHEKHAR SHARMA 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 5268/2018. 

MANOJ KUMAR 

Versus 

ASHU KUMAR 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 6834/2018. 

STATE 

Versus 

RAKESH AND OTHERS 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 3460/2019. 

STATE 

Versus 

DINESH KUMAR 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 25.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 5693/2019. 

STATE 

Versus 

MUSTAK 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 22.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 5290920/2016. 

STATE 

Versus 

PARDEEP ETC. 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 22.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 238/2017. 

STATE 

Versus 

MUNNA 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 22.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 4224/2017. 

STATE 

Versus 

Jaseem Hasan 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 22.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 5593/2018. 

STATE 

Versus 

RAMESH KUMAR AND OTHERS 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 23.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 2535/2019. 

STATE 

Versus 

SHADAB@BHURA 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 23.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 111/2018. 

LAXMI DEVI 

Versus 

STATE 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 29.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 5138/2018. 

KIRTI KUMAR VIG 

Versus 

ARUN ALLAGH 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 29.09.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 8190/2016. 

JAGBIR SINGH 

Versus 

BABU LAL 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: None. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 04.08.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



Case No. 5297649/2016. 

STATE 

Versus 

AJAY 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 05.08.2020. 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020             



FIR No. 8270/2020. 

PS Narela. 

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-

19. 

 

02.07.2020 

   

Present: Ld. APP for State. 

    

  Report not received. 

  IO/ SHO to verify the bail bond for 03.07.2020. 

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



FIR No. 57/2020. 

PS Narela. 

U/s 457/380/411/34 IPC. 

State VS Samir @ Munna. 

 

 Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

  This is an application for release of vehicle on superdari moved by applicant 

Gudiya.  

 

Present: Ld. APP for State. 

 

  Reply received. 

  More time is sought by the IO for conveying vehicle to present police station. 

  Accordingly, relist on 08.07.2020 for filing of fresh report. 

    

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



FIR No. 40388/19. 

PS Narela. 

State VS Farman S/o Liyakat Ali. 

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-

19. 

 

02.07.2020 

  This is an application seeking status report. 

Present: Ld. APP for State. 

 

  Report from Jail Suptt. not received. 

  Let the report be called from Jail Suptt. foncerned for 03.07.2020. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed in this 

court by the jail authority. 

 

    

   (Divya Malhotra)                           

          Duty MM/North/Rohini Courts 

               02.07.2020             



E FIR No. 11511/2020. 

PS Bh. Dairy. 

U/s 379/411/34 IPC. 

State VS Akash @ Nakta. 

 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

  Fresh bail application received on the designated email ID of the Court.  Be 

checked and registered. 

Present: Ld. APP for State. 

  Ld. Counsel for applicant/ accused. 

   

Reply received from the IO. 

  Ld. counsel for the accused states that the accused has been falsely implicated in the case and 

that he is running in JC since 25.05.2020. 

  On the other hand, Ld. APP for State has opposed the bail application. 

  Heard.  Perused. 

  Stolen vehicle has already been recovered and accused is a young man of 24 years.  Keeping 

in view the facts and circumstances as well as the possibility of reformation, bail is granted to the 

accused Akash @ Nakta S/o Sunil upon furnishing of personal bond in the sum of Rs.20,000/- with 

one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about the 

same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

  Copy of the order be also uploaded on District Courts website. 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



E FIR No.011511/2020. 

PS Bh. Dairy. 

U/s 379/411/34 IPC. 

State VS Deepak. 

 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

  Fresh bail application received on the designated email ID of the Court.  Be 

checked and registered. 

Present: Ld. APP for State. 

  Ld. Counsel for applicant/ accused. 

   

Reply received from the IO. 

  It is argued by the ld. counsel for accused that the present case is a planted one; that accused 

has been arrested only on the basis of his disclosure statement; that he has been running in JC since 

07.06.2020 and that he is a young man of 22 years. 

  On the other hand, Ld. APP for State has opposed the bail application. 

  Heard.  Perused. 

  Recovery has already been effected in the present case.  The accused is a man of young age 

and there are chances of his reformation.  In view thereof, bail is granted to the accused Deepak 

S/o Late Anil upon furnishing of personal bond in the sum of Rs.20,000/- with one surety of like 

amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about the 

same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

  Copy of the order be also uploaded on District Courts website. 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



E FIR No. 13073/2020. 

PS KNK Marg. 

 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

   

Present: Ld. APP for State. 

  Ld. counsel for applicant. 

 

  The bail bond verification in the present matter is pending. 

  At this stage, ld. counsel for applicant seeks to withdraw the bail bond. 

  In view thereof, the same stands dismissed as withdrawn. 

  Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



E FIR No. 5741/2020. 

PS S P Badli. 

State VS Sunil. 

 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

   

Present: Ld. APP for State. 

 

  Concerned Ahlmad to either place the original bail order or to verify the same from 

website for 03.07.2020. 

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



E FIR No. 5741/2020. 

PS S P Badli. 

State VS Shanu. 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

   

Present: Ld. APP for State. 

 

  Concerned Ahlmad to either place the original bail order or to verify the same from 

website for 03.07.2020. 

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



FIR No. 471/19. 

PS  Swaroop Nagar. 

 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

   

Present: Ld. APP for State. 

 

  Concerned Ahlmad to either place the original bail order or to verify the same from 

website for 03.07.2020. 

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



FIR No. 456/19. 

PS  M. Nagar. 

 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

   

Present: Ld. APP for State. 

 

  Concerned Ahlmad to either place the original bail order or to verify the same from 

website for 03.07.2020. 

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020             



FIR No. 274/2020. 

PS  Alipur. 

 

  Proceedings conducted through video conferencing on account of Lockdown due to 

COVID-19. 

 

02.07.2020 

   

Present: Ld. APP for State. 

 

  Concerned Ahlmad to either place the original bail order or to verify the same from 

website for 03.07.2020. 

 

    

   (Divya Malhotra)                           

           Duty MM/North/Rohini Courts 

               02.07.2020              



Case No. 3116/18. 

BRAHM VRAT KAUSHIK 

Versus 

SATENDER ARYA AND ORS 

 

 

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 01.07.2020 to 15.07.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

02.07.2020 

   

Present: Ld. counsel for complainant. 

 

  Arguments heard. 

  Put up for orders on 03.07.2020. 

 

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               02.07.2020              


